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Mr. Deputy-Spesker: I supposs the
hon. Member does not press it

The question is:

“That clause 1 stand part of the
BilL",

The motion was adopted.
Clause | was added to the Bill.

The Enacting Formula and the long
Title were added to the Bull

Shri Nanda: 1 beg to move:

“That the Bill, as amended. be
passed”.

Mr. Deputy-Speaker: Motion moved:

*“That the Bill, as amended, bp
passed.”.

Shri Supakar (Sambalpur): May I
put one question? You made certain
observations regarding the Lok Sabhe
itself. Am I to understand that when-
ever there is a vacancy in this Hous:
also, the Speaker will notify to the
employment exchange?

Mr. Deputy-Speaker; We are nol
-employed by anybody, I supposc
Here, we are talking of the employees
and the employers. The hon Mem
ber should not feel like that, as 1f he
was a servant of somebody

Shri Braj Raj Singh (Firozabad)
‘We are servants of the people

Mr. Deputy-Speaker: The question
is:

“That the Bill, as amended, be
passed"”.

The motion was adopted

1415 hrs,

INDIAN ELECTRICITY (AMEND-
MENT) BILL

Mr. Deputy-Speaker: The House

will now take up the Indian Electn.
<city (Amendment) Bill, as peported by
the Joint Committee,
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Shrl Panigriki (Puri): What is the
time aliotted for this?

Mr. Deputy-Speaker: The chit
before me indicates that it is 5 houts
50 minutes.

The Minister of Irrigation and
Power (Hafis Mohammag Ihrakim): [
beg to move:

“That the Bill further to amend
the Indian Electricity Act, 1910, as
reported by the Joint Committee,
be taken into consideration”.

At the outset, I thank the Chairman
of the Joint Committee.—that is, you,
Sir,—who conducted the proceedings
in an excellent manner maintaining
cordiality and harmony and getting
the business through within a reason-
able time through his guidance ¢
also thank the hon Members of the
Joint Committee who devoted their
time, took keen interest and tried to
improve the Bill in so many respects
according to their light.

As far as thig Bill 1s concerned, 1
propose to explain something about its
background, in order that the real
import and the meaning and effect of
the amendments included n the Bill,
and particulaily, in the report of the
Joint Committee, may be very well
understood That background lies in
the expansion or development which
has taken place from 1910 up to this
time That expansion may be viewed
through the figures which I shall pre-
sently place before this House; and
these are just a few These will
onable hon Members to have a full
idea as to how far India has advanced
in the matter of electricity.

In the year 1910, India had only 15
stcam plants, one o1l plant, and 18
hydro-plants The total was 81; and
the installed capacity of all these was
31,000 kw As against that, in the
year 1957, India had 1,587 steam plants,
328 o1l plants and 1,081 hydro-plants.
The total comes to 2,986. The installed
capacity of these is 28,86,000 k.w. That
makes a lot of difference, that is, this
expansion makes a lot of Adifference,



“'4”55 InSich Ewctricity SRAVANA 13, 1851 (SAKA) (Amendmenc)  Bill 456

‘and gives rise to 50 many new needs
and considerations which could not
find a place in the Act of 1910.

Therefore, certain principles were
evolved, looking to the conditions pre-
vailing at the present time in the
country, on the basis of which this
law might have been evolved. In
order to remind the hon. Members, I
might read out those principles here,
because we have to remember them
at the time of considering the amend-
ments which we shall be doing some
time later.

One of the principles on the basis of
which this Bill was prepared was to
make available to the consumers serv-
ed by Government departments the
same facilities as are enjoyed by con-
sumers served by private licensees.
As far as the law is concerned, so far,
the position has been that certain lia-
bilities and duties are cast by law on
the licensees who supply electricity;
but at present Government, to the
extent of a bit less than half, are
providing electricity and dealing with
the consumers. Therefore, it was con-
sidered necessary that Government
should also be placed under an obli-
gation in respect of those matters in
respect of which the law obliges the
licensees to provide certain facilities
to the consumers. Then, as regards the
facilities which arc enjoyed at present
their pace is narrow; that has to be
widened, and more facilities have to be
provided, For the sake of illustration,
T may state here that the principles
adopted in regard to the facilities to
be given are: to enlarge and extend
the facilities at present available to
the consumers, and to tighten cantrol
over the operational activities of the
licensees, to provide for inspection of
electric works and installations of the
Central Government, and to make con-
sequential amendments thereto.

Now, I will proceed to point out
which are the amendments contained
in this Bill in accordance with these
principles. Let us take the first prin-
ciple, namely, to make available to
the consumers by government depart-

mentg the same facilities as are provid-
ed by the private licensees. At present,
there is no obligation on Government
to supply electricity to the consumer
who has applied within a particular
time; on the other hand, licensees are
forced by the law to provide electri-
city within 30 days. After the passing
of this Bill into law this obligation
is going to apply to Government also.

Similarly, licensees provide meters,
but Government do not. They might
have done so, but that was without
any obligation. But in future, the
same thing shall have to be done by
the Government also.

In this connection, disputes which
arise between the consumers and the
licensees are referred to the Electrical
Inspector, If there ariseg any dispute
between the Government and the con-
sumier in the area which is served by
the Government, then the Electrical
Inspector has no authority to take up
that matter. But through the amend-
ment now suggested, it will be possi-
ble for the Electrical Inspector to
consider those matters where Govern-
ment are concerned and give his deci-
sion according to this law.

As far as consumers are concerned,
one convenience which has been pro-
vided by this Bill is this. The licen-
secs have two sorts of areas, compu!-
sory and non-compulsory. As far as
the non-compulsory area is concerned,
he will provide electricity if six per-
sons are available to take connections
in that area. Now, this number has
been reduced to two. After this am-
endment is passed, if only two persons
apply for connection, it will be incum-
bent upon the licensee to provide elec-
tricity to that non-compulsory area.

From the mains up to the house of
the consumer the line is provided. This
is donc at the expense of the consu-
mer. In regard to estimates of the cost
of such lines, there arote so many
cases in the past. They have to be
decided by some authority; otherwise.
these cases would be continuing for a
long time. Therefore, it was consider.
ed necessary that provision should be
made in this Bill which may set at reg
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all those controversies, & particular
amount being fixed which may be ask-
ed by the licensee from the consumer
at that time. For this purpose, many
such cases were examined and it was
found that an average of 15 per cent.,
was the cost that had to be paid by
the consumer. Therefore, this figure
has been accepted in an amendment to
thig effect.

There is another thing. At present,
occupiers in houses such as tenants—
and lakhs and lakhs of people in India
are residing as tenants in the houses
of ethers—are not entitled to get con-
nection, as the law stands at present,
without the consent of the owner. If a
tenant applies for a connection, the
consent of the owner has to be taken;
if the latter does not agree, the connec-
tion cannot be given to the tenant
This is very hard on the tenant, and
to remove this hardship. provision has
been made in this Bill to the effect that
the occupier will get electricity pro-
vided he is lawfully there. A person
who is not lawfully there, whose title
cannot be accepted will not be given,
but if he iz there with the permission
and authority of the owner himself,
he will be given electricity without
permission being asked for from the
owner of the house.

Then there is the question of hand-
ing over an undertaking to the pur-
chaser pending settlement of payment.
When a licence terminates or is revok-
ed, then provision has to be made for
a new licensee. For this purpose, Gov-
ernment will find out someone who
will take the licence for the under-
taking so that he may run the show
there, The person who had been
there before as licensee loses interest
at that moment. Because the previous
licensee lases interest, does not pro-
vide facilities and does not look to the
interesis of the consumers, therefore
Government should be able to provide
2 substitute who may be the purchaser
of that undertaking. That person will
come in. So through an amendment,
Government have been au:horised to
bring in some one else who will be
in charge at that place.
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There sre so many services; some
services and some uses of electricity
become essential under particular cir-
cumstances as also generally., At pre-
sent, there is in law no provision to
treut an essential service in preference
to an ordinary service. Suppose ‘A"
requires electricity which is for an
essential service. ‘B’ is also there, but
he is asking for electricity for some
ordinary purpose, Up to this time,
there is no distinction between the
two But now a distinction hag been
made and Government are authorised
to declare a particular service as essen-
tial for the sake of being given prio-
rity in connection with getting electri-
city from the supplier. This is one
thing. At the same time, there was a
provision that government establish-
ments also would be given priority.
That hag been done away with at the
Commuttee stage and it has now been
decided that government departments
will be at par with others, except in
the case of those government depart-
ments which, for the time being, are
engaged in doing some service which
is an essential service,

Then, it has alrcady been noticed so
many times that whenever there arose
circumstances In the country on
account of which the necessity of con-
trol was felt, every time Government
had to come {o the Legislature to get
laws passed and then impose control.
In order that Government may have
standing powers under the law to
impose control in any area whenever
the need for the same is felt as a
result of circumstances arising in the
country, it is proposed to authorise
Government to impose such control
without coming to the Legislature for
taking permission.

So far as the compensation payable
to the licensee is concerned, the entire
plant and machinery and everything
which belonged {o him is assessed. So
those portions of the lines also for
which the consumers had paid are in-
cluded at present, There remained a
lacuna. In this Bill it is said that
those portions should not be included
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for assessment for the purposes of
compensstion because the licensee can-
not be deemed to be entitled to the
money which was spent on that by
another person, the consumer.

In the licences there used to be two
aress, the compulsory and the non-
compulsory area. In the compulsory
ares, according to the licence, the
licensee shall provide electricity
within a specified time. It used to be
specified in the terms. If he failed to
do that there was nothing to be done
against him before now, Now it is
provided that his security in part or
whole may be forfeited if he does not
comply with that requirement of the
licence in regard to the compulsory

. area in connection with the supply of
arniaiy

As far as amendments to the licence
is concerned, at present the position 13
that a licensee applies and Government
takes up the matter and the amendment
is made. Itisnotopen to the Govern-
ment to take it up themselves; nor
anybody else. But in this Bill it bas
been provided that Government on its
own initiative or at the suggestion of
any other person can also take up this
question of amendment and that an
amendment may be made.

In connection with the amendment,
the consent of the licensee was taken.
In regard to that it has been provided
that if he withholds consent unreason-
ably in the opinion of Government, it
will not be cared for—whether he has
consented or not—and the amendment
will be made.

As far as the period of licence is
‘concerned, so far many licences were
given for 50 years, Now the time has
been reduced to 20 years. There could
be an extension for 20 years, that is,
in the case of 50 years. Now that has
been reduced to 10 years.

Now, I come to the amendments
which have been accepted by the Joint
Committee. They are very few and I
will not be taking much time of the
‘House. But 1 should mention them.
One amendment has the effect of plac-
ing the State Government under an
obligation to consult the Electricity
"Board before amending the licence. I

have already said that the Government
can amend a licence, In that case
Government will have to consult the
Electricity Board also in regard to that
aMendment. 1 have already said that
Government on its own initiative or
at the instance of somebody else can
8Mend the licence. In the original
Bil] as presented to this House there
Wag provision with regard to amend-
ment but there was no provision in
reégard to the amendment which could
be made by Government at the inst-
8nve of someone,

. Government can seil the undertak-
Ing to another when the licensee is
being sent away by vacation or on
aCrount of the termination of the
Period. In that case the purchaser has
to be found by Government and the
Word ‘shall’ has been used. That is
thay the person Government has found
shyll be given the licence, In the
Committee it was considered that it
Wgg not fit that Government should be
Plyced under an obligation compul-
SOrily to that person if anything comes
to the notice of Government that
that person is not fit. It may not be
Biven to him. Therefore, the word
‘shall’ has been substituted by the
Word ‘may’. Now, Government has
authority either to give or refuse to
Rive the licence.

There is a Central Electricity Board
which is provided in the Act of 1910.
The function of that Board is to make
Tules. There are 50 many representa-
tives on it. Previously, under the Con-
stitution, there existed Part C States.
Now, they are no more there, and

. there are Union territories. Therefore

Uhion territories have been substitut-
€q for the Part C States by an amend
Ment in the Joint Committee. In the
Numerical strength of the representa-
tign that was given to Government an
addition of one has been made in order
% enable Government to send a repre-
;ﬁ;t;uve of Ato!nic Energy on that

Besides, there are so many Electri-
City Boards in India in the various
States. It was desired that they too
should be given representation on the
Central Blectricity Board which iz a
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rule-making body They also have
been gven representation

1 would venture to say something
about the notes of dissent and the
points mentioned in those notes After
that I will fimsh Each and every
minute of dissent in the Report says
that the rates of electricity should be
fixed It was the position before the
Act of 1948 that at the time of the
licence 1t was settled between the
Government and the hcensee will
charge so much for this sort of con-
sumption and so much for other sorts
of consumption These rates were
mentioned 1n the hicence

In the year 1948, the Electricaty Sup-
ply Act was passed by Parliament in
which a new position was introduced
And that possition 1s that the licensee
can make a profit on his 1nvestment
Previously, 1t was probably 8 per cent
and, afterwards, it has been substitut-
ed by bank rate plus 2 per cent After
1048 thus practice started in the coun-
try There was also provision m the
Act that the Governments will get the
accountg of the licensees examuned
Accordingly, the chartered accountants
checked their accounts to find out
whether they have made more money
than they should according to the law
1f 1t 15 found to be 80, a commuttee may
be set up to decide whether there
should be any reduction in the rates
charged That 1s the practice in vogue
at present in the country after the
1948 Act Now, the question 18 which
of these two methods 1s preferable”
One principle 1s that there should be a
contract between the licensee and the
Government and the charge should be
fixed Another is what s contamed 1n
this Bill In my humble opinion, I
hold the view that the change s for
the better It 1s more scientific and 1s
directly related to the cost of genera-
tion The charges will be fixed on the
basiz of the cost of generation that a
particular licensee had to incur and
on that basis 1t will be decided as to
what he should get In the previous
position, there might be consideration
collateraily as to what he ipent on the
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under taking, It may be taken intc
consideration But it was not neces-
sanly related directly to the cost of
generation Now, there is divect rela-
tion between the two It is generally
known that the cost of generation is
not one and the same in eath area and
the prices differ from State to State
and from locality to locality because of
the cost of generation So, we do not
revert to the poeition which was pre-
valent 1n 1910

Then there 1s also the 50 per cent of
which I was speaking about that being
allowed to the licensee It was said
that when one asked for a new con-
nection that should not be given It
15 said so I have not been able to
follow the reason behind that Why
should he not be given? Is 1t because
iIn a year there 15 no supply® If 1t
happens that only two persons appiy
for electricity in &8 particular non-
compulsory area, electricity should be
taken to that area and in that casc
why should he not be given the conces-
sion he should get. as 1s provided here”
1 think the hon Members should con-
sider that

In the notes of dissent they say that
book value should be paid to the Licen-
see at the time of separation or trans-
fer There 15 8 principle that no class
should be presumed to be dishonest It
1s a principle which 1s generally
atcupted All laws are framed on that
basis The courts also begin with this
presumption that no person 1is to be
deemed condemnable unless there 15
something on the basis of which ons
can say %0 In spite of any experience
tn the past about theee licensees which
might have been condemneble, it can-
not be generzlly said that every licen-
see 18 of that kind, because of ihe
misderd of a certain person in the past
at a particular tme or place they
should not be treated hke that Sup
pose 1 want to sell my house Only
the market rate will determine the
price The purchaser will be willing
to pay that price and 1 will be willing
to take that price In all trading
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transactions, the market price is con-
#idered the basis for the price and I
am not able to see the reason why mn
their case the market value should be
abandoned and the book value should
be sdopted. There are licensees who
have been serving for the last 40—45
years. When they set up the plant, the
price of machinery must have been
much less than today; the price must
have been less even in those countries
from which they were imported. If mar-
ket price is not paid, what would that
machinery fetch by way of return if
it is sold? It would be rather hard on
them. The machinery may be 50
years old or 20 years old or even §
years old. But whatever price it can
fetch in the market, it would be fair
to give that price. Therefore, it was
provided that fair market price would
be given to him if the licensec is turn-
ed out.

There is aiso another point. There
is no necessily for a provision of the
kind asked for. The practice so far
has been that whenever a licence has
changed hands and another licensee
has stepped into the place of the pre-
vious one, the entire staff and the
entire establishment had been taken
over by him. It may not be possible
to find out any examples in which
it has not been done. At least to my
knowledge, there has been no such
instance. So, there is no necessity
now to put some curb or to force by
law the licensees to take over each
and everybody there. It was not
necessary to introduce, anything like
that in this Bill.

There is one thing in the notes of
dissent which is very good: the sug-
gestion that the charges for agricul-
tural and small industriec must be
less than for others. But an amend-
ment is gought to be made 1n this Biil.
1 submit that the question of price is
foreign to this Bill. There is a provi-
sion in the 1948 Act that certain things
which were there in the 1910 Act were
deemed to have been abrogated This

subject has been specifically dealt with.

in the Act of 1948. 1f the question of
prices has to be considered it can be
-considered in the relevant place but
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not in connection with this Bill.
Besides, I may say for the information
of the hon. Members that the Central
Government has written to the State
Governments, that they should con-
sider this question and they should be
ready to subsidise if necestarv, and
that a part of that subsidy will also
be provided by the Central Govern-
ment. So it is not that the Central
Government are not aware or are
negligent of the necessity of provid-
ing cheap electricity for the small-
scale industry and for agriculture, but
as far as licences are concerned when-
ever any licence is given at that time
they may consider this question, and if
it is possible to give some accommoda-
tion to this matter they may give,
otherwise not. I can say one thing. I
also will consider thig question in con~
nection with the Act of 1948. I say
this, Sir. to the House, through you:
but here it is quite irrelevant and it
has no place. Therefore, we should
not think of introducing this matter
here.

Shri P. R. Patel (Mehsana): it you
amend the Act of 1910 cn this point of
fixing the rates, how is it possible that
we will be able to fix the prices under
the Act of 1948?

Hafz Mohammad Ibrshim: 1 did
not enlarge what I said, because _1
thought it not necessarv to enlarge it.
1 will consider the whole thing as to
how it can be done. If it cannot be
done, then the whole thing will be
considered. That is’ the only Act
where it can be introduced, and there-
fore it will be introduced there. If the
scheme which is sponsored by  the
Central Government themselves is
adopted, there will be no necessity of
doing anything at all.

There is one suggestion in the dis-
senting notes, that in the Union Ter-
ritories Boards should be established.
As far as I know, the development of
electricity in those areas so far is not
enough to introduce such a costly
affeir as the Board. There are very
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small plants with very little capacity
to produce electricity or power. So,
let there be development. Aas soon as
development takes place wund those
areas progress, they will feel the neces-
sity of introducing Boards there also
But at the present moment it is not
4t all necessary and there is no harm
if no Board is established there; Gov-
wrnment can very well deal with the
matter.

One thing more, and that is about
supply of electricity in non-compul-
sory erea. As I mentioned, for supply
of electricity in non-compulsory area
six persons were required and now
only two persons will be required. In
the dissenting note it has been sug-
gested that it should be reduced to
ane. As to that I would ray, if the
<ompulsory area and the non-compul-
sory areaz are both placed at the same
level, there must be some reason be-
hind this division of the area into two
compartments: compulsory and non-
compulsory. The difference ur the
distinction that exist today must dis-
appesar, because the division is based
-<only on this. In the compulsory area
one is bound to get electricity within
thirty days if one applies and that too
without any guarantee. If a similar
position i1s being sought to be main-
tained or established in an area which
is non-compulsory there will be cer-
tain difficulties as far as those licenses
-are concerned. We have entered into
contracts with certain contractors
‘Those contracts have their own
sanctity about them So loag as those
econtracts exist you cannot take away
the sanctity about them Thev cannot
bhe violated. Thev should not be
viciated. It is sgminst public interest,
against morality. against everything
“Therefore, I do not think it would be
desirable to reduce the number to one
and to place that area just at the same
level at which the compuisory area

stands.
Here the mhonbu been made

-easier.

will go

I!I.l
It is the dutyo!
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example, in a non-compulsocy sres
apply for electricity, it will be incum-
bent upon the licensee to go out and
search whether there is anyone else
in need of electricity. If he finds out
ong then he will give me. It is
through publication that this searéh is
made. That has been the practice.
Therefore, the change suggested is not
a very easy thung to do, and T think it
is not a desired thing at all.

Shri Supakar (Sambalpur): Sir,
may I say that it also relates to com-
pulsory area where it is suggested that
“one or more” should be substituted?

Hafis Mohammad Ibrahim: No. Now,
Sir, nationalsation 1s also suggested.
Nationalisation, obviously, is a coltly
affair. I had with me—unfortunately
i1t 1s not in my pepers now—the num-
ber of licensees in this countiv who
nre supplying electricity to the diffe-
rent areas We cannot take them over
without paying compensation. Under
the Constitution we cannot take away
anything from anyone uniess we pay
Therefore, nationalisation  depends
upon payment of compensation, and
that compensation will amount to, in
my opmnion, probably, crores and
crores of rupees This question was
considered recently by the Planning
Commission here, and they came to
the decision that unless and until on
account of the bad cenduct or some
such thing someone has to be ousted
a licensee should not be removed so
that that money may be saved and
spent on other purposes during the
Plan period I this policy is main-
tained. in that case nationalisation in
respect of these licensces is not pos-
sible Even if it is started, it cannot
be done all at once; it will take years
and years to be completed. It is not
a thing where we can say that to-
morrow we will be able to do so in
respect of the entire area. ‘mhkl
very difficult job, to take all the arecas
from the licensees and provide electri-
city through such agencies as the Siate
Governments will be able to provide.
So many difficulties will arise,
is from that angle that the matier
have to be judged.

1
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Shrt Braj Raj Siagh (Firozabed):
‘What are the difficulties?

Mr. Deputy-Spesker: He has already

Hafs Mehammad Idrahim: It is not

possible to put it into execution at the
present time.

Shei Braj Raj Singh: If in other res-
pacts compensation for nationslisation
oould be given on an equitable basis,
could that not be applied to this under-
taking also?

Mr. Deputy-Speaker: It will entail
croves of rupees. That is what he said

15 hrs.

Hafix Mohammad Ibrabim: Com-
pensation shall have to be given, but
money is required for that

Shri Braj Raj Singh: Of course, but
the figure could not be o high as the
hon. Minister said.

Mr. Deputy-Speaker: It is not the
ijssue at present It is the prmnciple
or policy of the measure which 1.
b under consideration

Hafilz Mohammad Ibrahim: It 15 not
a question of argument—a verbal war
or a wordy war It 1s a practical
question Let us sce the undertakings
of persons wha are supplying electrt
city and what money we shall have
to pay for them We can get o mant
estimates prepared  Then you can
understand the position very well

Now, something about the federa-
tion which took the trouble of giving
evidence. I think, however, that 1
have covered some of their paints
138 LSD.—7

(Amendment) 468
Bk

Shri Braj Raj BSiagh: Something

must be said about the federation also.

Mr. Deputy-S8peaker: Perhaps the
mmmmuuym

- about # wiidence.

The Deputy Minister of Irvigation
and Power (Shri Hathil): That has
been circulated.

Mr. Deputy-Speakor: Then he need
not say anything about the evidence.

Hafis Mohamenad Ihrahim: Thank
you. 1 have finished. I commend the
motion to the acceptance of the House.

Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Indian Electricity Act, 1910, as
reported by the Joint Committee,
be taken into consideration”.

Several hon. Membery rose—

Mr. Deputy-Speaker: Most of the
Members who have risen are Members
of the Joint Committee.

Shri Naushir Bharuncha (East
Khandesh): I was not a Member.

Shri Parigrahi: I was not a Mem-
ber

Shri Sinhasan Singh (Gorakhpur): I
was not there

Shri Braj Raj Singh: I also want to
xpeak

Mr Deputy-Speaker: I shall give
him an opportunity

Shri Naushir Bharucha: I concede
that the Bill which this House is at
present  considering  constitutes a
major offort 1n amending the outmod-
ed Act of 1810  Out of the 58 sections
and onr schedule of that Act, as many
as 34 sections have come 1n for amend-
ment  The hon Minister, while sp. ak-
mg. rcferred to the purpose of the B.ll,
the major purpose being the giving of
facthities to the consumer, facilities by
Gavernment departments to the con-
sumers which were hitherto denied, a
stricter control over licensees and
control over distribution and supply
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having ragard ito the conditions that
may develop and atricter inspection.
Though these purposes have been part-
ly attained by this Bill and a big
advance has been scored so far as the
1010 Act is concerned, I feel that in
fhe matter of facilibes fo the con-
#umers, in spite of the Joint Commat-
tee’s report, many things require to be
done if the consumer is to be given a
fair deal .

- 1 apprecinte the fact that some
reasonable advances have been made
i this direction, particularly, for
ingtance, where the landlard does not
pennit his premises to be connected
the consent of the occupier i1s cnough
for the purpose. But even there, my
grievance is that the changes which
the Joint Committee has made have
very largely watered down even such
concessions as had been made

There are certain important issues
which require more careful considera-
tion. It will be appreciated that in
the 1910 Act, opportunity was given
largely to the private entrepreneur m
the matter of purchase of electrical
undertakings This order has now
been reversed and the Bill provides
that where a licence has been revoked
the option of purchase should be given
first to the State FElectricity Board,
secondly to the Government, thirdly
to the local body, and then finally,
if the authorities are not in a position
or are unwilling to take up, the indi-
vidual should be given such option
80 far as the 1948 Act is concerned,
certain undertakings could be purchas-
ed only when a scheme is prepared for
a particular area and where a generat-
ing station has been designated as a
controlled station. But the 1910 Act
provides an opportunity for purchase
whenever a licence is revoked or the
licence has expired by efflux of time
It does not require as a condition pre-
cedent that there should be any
scheme operating within any ares.
Therefore, to my mind, it is a big dis-
appointment that the Joint Commit-
tee has not amended the Bill so as to
make it obligatory on State Electri-
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city Boards to purchase such under-
tekings.

1 quite appreciate the point of view
of the hon. Prime Minister that if
nationalisation was suddenly decided
upon various practical difficulties
would arise including the huge
amounts which have to be paid by
way of compensation and whach the
States may not be in a position to pay.
I can also appreciate other things
which the hon Minister said, namely,
the practical difficulties. But I fail to
understand why we cannot make a
beginning where a licence of a licensee
has been revoked either by the wilful
default or for whatever reason, such
as the expiry with the .efflux
of time, and I casnnot understand
why on such occasions the generating
stations should not be compulsorily
taken over bythe State Electriaty
Boards I am against giving the option
to the State Boards to say that
they do not want to take over
an undertaking, because, they have
a good opportunity, without in
anyway affecting the rights of
any licensee You have an oppor-
tunity to take it over and that oppor-
tunity 1s not being availed of, and
my reason for advocating this course
1igs this If such generating stations
are taken over, then the co-ordination
of generation and distribution of
electricity becomes more feasible,
there can be better load control, and
transfer of power through the grid of»
the State Electricity Boards can be
attained Though the stage has not
reached as 1n England where the
electric supply industry has been
nationalised, still, a very high degree
of co-ordination can be achieved if a
policy is followed, namely, of the
State Electricity Boards being com-
pulsorily required to take over those
stations in respect of which the
licences have expired or have been
revoked If this is done, in future
there will be lesser need of having
controlled stations and graduslly sn
area will be built up which will come
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under the control of the State
Electricity Boards.

Perhaps the arguthent may be
sdvanced that® certain generating
stations may be highly uneconomic
and they may be running at a loss,
and a station which is a losing con-
cern should not be foisted upon the
State Electricity Boards. But I am
of the view that in the matter of
electricity, the position should be
this. Assume for a moment that in
8 particular town a particular
undertaking is working at a
loss as a3 result of which the service
is inadequate and the licence is
revoked. But the people of the town
are entitled to electricity and I think
i’ the State Electriaity Board did
undertake to buy up such an under-
taking with the extra facilities that
it will command and the less
incidence of overhead and other
expenses, it would be possible for
the State Electricity Board to run
even such a station, if not at a profit,
at least not with a very great loss.
The fact must remain that the people
of a town are entitled to electricity,
and the mere fact that an under-
taking has been a losing concern is
no ground for denying that {facility
which should be given to the people.

I am also glad that some measure
of advance has been made in the
matter of amending licences. The
hon. Minister waxed very eloquent
on the question of sanctity of
licences. I am rather surprised at it.
1 am not one of those who is going
to attach too much weight to the
sanctity of licences, But without
any undue encroachment upon any
licensee, and in public interest, I
think we live in an age when we
should not permit contracts and
licences to stand in the way of public
welfare and public interests,

In this particular case also the
bas taken care of this
concept of sanctity of
been largely modified
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itself, A very welcome amendment
has been made by the Joint Com-
mittee, namely, the publication of
alteration in a licence where altera-
tion is made otherwise than on an
application of the licensee. I think
when the licences are altered, it is
necessary that the public should have
some say. I sghall presently make a
complaint and a grievance of the
fact that so far as the consumer {s
concerned, he has been sadly neglect-
ed.

Coming to the question of pay-
ment of price for taking over an
undertaking whose licence has been
revoked or has expired, when the
licence hag been revoked, the 1810
Act lays down that the fawr market
value of land, building, plant and
matenals at the time of purchase
should be considered as the proper
price, regard bemng had to the condi-
tions in which the assets are at that
time. In case where the licence
expires by eflux of time, in addition
to the fair market value, 20 per cent
solatium has to be added for compul-
sory acquisition. The Bill provided
for fair market value less goodwill
or profits. That was the correct
decision to take, because in an under-
taking where a monopoly position
prevails, no question of goodwill can
ever arise. If today I am taking
electricity from the New Delhi
Municipal Committee which runs its
electricity branch in a wvery shabby
and haphazard manner, 1t is not
because 1 have got any goodwill for
it, but because I have got no other
source to turn to for supply of
electricity. So, in considering market
value, goodwill must essentially go.
That is also in line with numerous
decisions of the U.S. Supreme Court
where in the matter of wvaluation,
‘goodwill’ has been compulsorily
discarded as an element of value,
though the U.S, Supreme Court has
distinguished between ‘goodwill’ and
the price of a going concern or
‘going concern value'. So I am glad
that in estimating market wvalue,
goodwill has been eliminated.
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Also, any profit oconsiderations
have bean rightly eliminated, for the
simple reason that the price is
regulated not in competition general-
ly or in consonance with“the Taw" of
suply and demand, but by the Act.
It is proper, therefore, to eliminate
it also, However, I do not quite
understand why the Joint Committee
omitted the word ‘fair’ out of ‘fair
market value’. I have not been able
to follow that

A question arises in respeet of the
service lnes, the cost of which has
been contributed by the consumer.
1 am told that that amounts to a fair
proportion of the assets—whether
that service line cost should bde
excluded or not. I understand the
hon. Minister has tabled sn amend-
ment. 1 have also tabled an amend-
ment that in calculating the value of
an enterprise, the cost of service line
should not be excluded. I could
have excluded it if in the case of
purchase, the law had provided that
the State Electricity Board should
compulsorily take it over, because
then the benefit of a private con-
sumer paying for the cost of such
line goes to the State But when you
leave it in law to any private entre-
preneur to purchase the enterprise,
I do not find any sense in excluding
the cost of service lines contributed
by the consumer and gving the
benefit of it to another private entre-
preneur. We can exclude the cost
only if the State 13 go.ng to benefit
by 1it; not if any private indiv.dual 1s
going to benefit On that basis, [
think that the cost should not be
excluded Also, after a service line
has becen made, it may be that an
electrical undertaking has spent
money on repairs and renewals So,
it may be that in practice, it may
really be the ownership of the elec-
trical undertaking itself

Apart from that, coming to the
question of payment of purchase
price, it has been our experience that
wherever Government takes over

any amet or any propexty of a
private individual, when #t comes o
mnuﬁoa.md lmmllmoc

peny nate 3
ﬁeothcdny.#’(bh&uu -
plaints were made that in the course
ot implementing irrigation projects,
Jands were taken over by the Gow-
ernment and for ypars fogether, the
owners of the land were not given
compensation, I do not desire that
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it should order the admitted payment
to be made immediately. When Gov-
ernment takes over any concerm or
undertaking, even where the pay-
ment is admitted and the dispute
remains only as to a part, even the
admitted payment is not made. So,
I am of the opinion that a penal rate
of interest must be imposed. It s
true that the State must take over
the undertaking, but the State must
be cqually diligent 1n making pay-
ment  So, there shouid be a provi-
ston for arbitration proccedings con-
cluding quickly and the State paying
the compensation quickly,

There 18 one factor in the matter
of payment of purchase priee, to
which attention has not been drawn
either of the Joint Committee or of
the hon Mmister. I refer to the fact
that in the matter of calculating
depreciation, there is a difference in
the allowance of depreciation under
the Income-tax Act and under the
Electric  Supply Act 1648 The
depreciation 15 calculated, so far as
the Income-tax Act is concerned, and
quite rightly, on an accelerated basis,
so that the benefit accrues to indus-
trial concerns and the tax which s
not collected under the accelerated
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depreciation is zenerany put into a
reserve or otherwise utilised by other
underiakings which are not control-
Jod in the same way as the -electri-
city supply industry is controlled.
The depreciation under the 1848 Act
i» on a less generous scale, Also,
under the 1048 Act, there is a ceiling
prescribed on ‘clear profit. All the
same, the Sixth Schedule of the 1948
Act provides for certain types of
Reserves only and nothing more.
Whereas in the case of other indus-
trial concerns, the advantages derived
from accelerated depreciation can be
crystallised in the form of a fund,
which such an industry which ig not
controlled is at liberty to create, in
the case of electricity supply indus-
try, no such fund can be created,
with the result that this difference
has got to be passed on to the con-
sumer, which is the right thing to be
done. In the electricity supply
industry, as the hon_ Minister pointed
out, we are controlling not only
reasonable return, but also clear
profit. It cannot go beyond that
prescribed percentage. So, whatever
else is there has to be passed on to
the consumer. The result of it i3
that the difference between the book
cost of the assets on the income-tax
»asis and the 1948 basis arises there.
Since the development and expansion
in electricity supply industry con-
tinue, this difference continues to
survive. As a result of this, as in the
case of undertakings where the
licence expires by eflux of time, a
stage will be reached when the
option to purchase is exercised and
the licensee loses the benefit which,
in the case of other industries, have
been crystallised in the form of a
reserve. The result will be that
when the licensee comes to know
that his licence is going to expire
within a period of five years, he will
not undertake any further develop-
ment, because he knows he is not
going to get any advantage out of it.
1, therefare, ask whether it would
not be wise.to increase the value of
the assets by such smount as would
comstitute the difference between the
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advantage under the Income-tax Act
and the depreciation requirements of
the 1948 Act. That is a point which
Zeqmm' to he taken into considera-
on.

I now come to oné major point
about which I feel very stroogly. In
the Bill that was presented before
the House, it was provided that Gov-
ernment departments as well as
certain services essential to the com-
munity should obtain priority in the
matter of electricity supply connec-
tions or delivery of supplies. The
Joint Committee has done well in
cutting out the Government depart-
ments, But the way it has kept the
privilege to certain departments or
certain establishments, which can be
considered as essential is rather
doubtful. It gives privilege to:

“gny establishment which being
in the opinion of the State Gov-
ornment an  establishment used
or intended to be used for main-
taining supplies and servi.cet

essential to the community, is
notified by that Government in
the Official Gazette in this
behalf”

Such establishments are entitled to
priority. Well, this is an improve-
ment by the Select Committee on
what was originally in the Bill, but
that improvement does not go far
enough, Because, the question that
would immediately arise is: what is
essential to the community? There
the opinion of the Government will
prevail. My fear is that the State
Government will indirectly notity all
such establishments as essential
though they may not be essential in
the semse contemplated here and
though they may be carrying on only
ordinary trading activity.

My submission is that the law
should have laid down a very clear
principle as to what should be “an
essential services”. In  my opinion
the State has two types of functions—
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one the ordinary normal trading
function and the other, sovereign
function. Any function of the State
which is a sovereign function, in
respect of that alone priority should
be given But where the State enters
the trading ring then it must com-
pete with the private enterprise, The
State must not secure surreptitiously
advantage in the matter of electricity
connection or higher load or what-
ever it may be and then say that it
18 running an enterprise m a profit-
able manner Therefore, I think that
should have been taken into consi-
deration I do not know whether as a
matter of administrative practice this
distinction will be observed, but I
am strongly of the opinion that more
trading activities of the State should
not be entitled to any consideration
whatsoever

The question that next comes 1s
about the price at which electniaty
should be supplied to  essential
establishments It may happen that
there 15 a small town which gets 1ts
electnaity supplied from a licensec
All of a sudden some industry 1s set
up in that town which consumes
energy on such a large scale that it
may make a difference in the overall
rates of energy supplied to the ordi-
nary people Normally, industrial
concerns are entitled to a rate which
18 Jower than the domestic rates If,
therefore, the bulk of the power 1s
taken by the so-called essential
mdustry in a town, wath the result
that it obtains power at a lesser rate
than the domestic consumer, the out-
come of it might be that there might
be an overall increase in the price of
electricity supply to the domestic
consumer I therefore desire that the
principle must be recognized by the
Government that where a big power
chunk 18 consumed by an essential
service at a lower rate because it is
an industrial concern, the result of
which 1s that the licensee cannot make
his ‘clear profit’ unless he ralses the
rate, then the rates must not be
raised so far as the domestic con-
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sumers are concerned just for the
benefit of the industry. Otherwise it
would mean the domestic consumer
subsiditing a Government industry, I
want that principle to be recogured
in the matter of determining rates,

15.25 hrs,

[Surt MomAMMED Imamt in  the
Chawr]

1 now come to two or three more
pomnts which, though not directly
connected, do arise out of the Bill
and which, to my mind, are impor-
tant The first point 18 about the
Central Electricity Board The Joint
Committee has made some changes
n 1ts constitution It 1s a good thing
that the State Electricity Boards have
been given representation But I find
that the Central Electric:ty Board is
rather packed hcavily by Govern-
ment nominees It 1s packed by
Governinent nominees and the con-
sumer, who 1is the most important
factor in electrcity supply industry,
has been sadly ignored There 15 no
representation so far as the consumer
18 concerned Probab:y, the hon
M nister will say how 1s he to be
elected I can fell you that, surely
If he had provided that the Lok
Ssbha and the Rajva Sabha could
send three and two members respec-
tively as rcprescntatives of the con-
sumers, the interests of the con-
sumers would have been well safe-
guarded Throughout I have noticed
that 1in the matter of electricity sup-
ply industry the consumer has been
sadly neglected Perhaps the Mims-
ter will say that under the 1948 Act
we have got consultative councils
and we have got local committees ¥t
has been my gad experience wherever
I have served on consultative coun-
cis and such bodies that nobody
wants any consultation from the
members and any consuitation offer-
ed is seldom accepted by person in
authority. Therefore, it s necessary
that when we have got a body which
has got power to make rules, the
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condumers' interest must be repre-
snted on that, Also, it it could
possibly be helped I would like to
have the Central Electricity Board’s
area of function extended beyond the
rule-making powers, But it does
appear that the Government could
have made some provision for repre-
sentation of consumers' interest. But
they have not done that,

There is one thing to which I
would like to refer, namely, the con-
cession given to the consumer which
I value very much. In Bombay city
it has been our experience that in
such chawls where electricity enters
for the first time the landlord refuses
to give permission and, as the Act
stands at present, the tenant cannot
have electricity unless he pays a
‘pagree’ to the landlord. Now it s
sought to be remedied. But the pro-
vision, as it stands, will not help the
consumer except in a limited way,
and why it is »0 I shall explain.
Under the Rent Restriction Act in
Bombay~--1 am talking of Bombay—
nobody can make alterations or have
permanent fixtures fixed to the
premises without the consent of the
landlord. Since this would involve
fixation of permenent fixtures the
landlord will not give the consent
and will say: 1 stand by my Rent
Restriction Act, Therefore, unless
this section is amended to say that
“notwithstanding anything contained
in any law for the time being in
force, or any contract”—because
certain tenancy agreements are there
where they say nothing is to be fixed
except with the permission of the
landlord-—this clause will not be an
overriding clause, and the tenant
will continue to find it difficult.
Unfortunately, the Joint Committee,
instead of improving the position. has
made the position much worse. It
has defined who is an occupant; an
occupant must be a lawful occupant.
In Bombay city in the case of small
‘chawis’ nearly 75 per cent of the
tenancies do not stand in the name of
the actusl occupants, The orginal
tenant is desd and gone. His son
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wanted to change the rent bill to his
name but the landlord refuses to
change it. Under the Rent Act be is
entitied to say that he is not going to
change it. If therefore, the landlord
says: you are not a lawful tenant, who
decides the question whether the
occupier is lawful occupier or not
For an occupier to go to a court to get
his status determined in order to get
electricity is very difficult. Therefore,
the Select Committee by altering the
position, has made the position of the
occupier much worse. The clause,
instead of saying “lawful occupier”,
should have said “occupier in fact”
whosoever he may be. And if the
landiord has got any difficulty, let him
go to the court and have him ejected.
Instead of throwing the burden of
going to the court on the landiord the
burden is now on the tenant.

There is another point to which I
would like to refer and that is the
question of complaints by consumers.
It has been our sad experience that
very frequently licensees make an
over-change of electricity bills and
when consumers complain there is
no reply. ¥ you do not pay the
service iz disconnected and often it is
disconnected in a very high-handed
way. The other day I gave an illus-
tration of the New Delhi Municipal
Committee, its electricity branch. 1
deposited Rs, 50 as deposit for meter
charges and other things No receipt
for the amount was forthcoming. I
wrote six letters, reminders and,
everything; no reply to a single
letter., Then I wrote to the Homa
Ministry that for a change the Home.
Ministry may write and see whether
the electricity branch condescends
to reply to the Home Ministry.
Then a reply came to me saying,
‘“Your files are lost and you can keep
this letter as a receipt.” They are
supposed to give a stemped receipt
and they say, ‘Preserve this letter
instead bf the receipt”. This is the
way things are done.

Mr. Chairman: What about the .
deposit of Rs, 50?
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8hri Naushiy Bharucha: About the
of Rs. 50, Y will find a lot of
trouble in reclaiming it when at the
end of my term if I have to leave this
House.

An Hon. Member: Many hon. Mem-~
bers have not got it.

Sbri Naushir Bharucha: There is
no prospect of their getting it either.
In cases of this kind the Electricity
Bupply Act must provide a quick
machinery. 1 do not see why, for
instance, if I suspect that I am over-
charged, 1 cannot write t0 the Elec-
trical Inspector and why on payment
of a nominal fee of Re. 1 he should
not come and test my meter against
his standard meter. Why should that
not be done? It may be that the ser-
vice does not pay itself. That does
not matter. Government must sub-
sidise it or compcl the licensees to
subsidise it. For these complaints of
overcharging, failure to redress
grievances and failure to reply to
correspondence there 15 no remedy in
the Act. After all, the success of an
electricity supply undertaking is not
judged merely by the vastness and
the expansion of which some idea has
been given to us by the hon Minis-
ter. It is judged by the way in
which licensees treat the consumers.
There are many honourable licensees
who pay prompt attention but 1 have
come across an equal number where
you find thet the consumers’ com-
plaints are simply thrown into the
waste paper basket These things
have got to be remedied and 1 think
fhat there should have been a provi-
mon for taking over grossly mis-
managed undertakings. 1f a notice
was inserted in the papers calling
people from New Delhi only, which
is supposed to be an advanced city,
to send complaints against the Elec-
tricity Branch of the N.DMC, 1
think you will get thousands of them.
And yet no redress whatsoever! 1
say that the Bill must provide some
machinery for that purpose.

An important question was also
raised with regard to electricity sup-
plied to agriculturists, 1 can appre-

AUGUST 4, 1609

(Amendmant) Bl 483

ciste the fact that the agriculturist
for his pumping sets and such sppli~
ances must have electricity at a lower
rete. It it were possible I would go
to the extent of saying that he should
be¢ supplied electricity at a rate lower
tpan that for industrial undertakings.
But let us appreciate the fact that
the cost of generation in remote and
spérsely populated areas and parti-
cularly the cost of laying cables and
of maintaining supply lines is so
great m those areas that it would be
uteconomical to provide any electri-
ity except at prohibitive costs, I
appreciate what the hon. Minister has
sgid, that is, that a time has come
when the guestion of subsidising elec-
wwRak wndrntaliings ‘o g ewa
rptes to agriculturists has to be con-
sidered. We are  wasting  coloasal
amounts 1n  importing  foodgrains
from abroad. If Lft irrigation and
other things were worked with elec-
ety and a good part of it was sub-
dised 1t would still be cheaper to
<ubsidise and grow foodgrains in
Ipdia than to mmport them That is a
question which requires to be con-
sydered and 1 hope the hon. Munister,
who 1s sympathetic in this matter and
who said that the compleint made in
tpe dissenting minute 1s correct, will
be paying attention to it and will
come out with some sort of a plan or
a scheme for implementing this sug-
gestion

In conclusion, 1 will say that the
Bl has made considerable advance
over the Act of 1910. The Joint Com-
mittee improved the Bill but still cer-
tain things remain to be done, parti-
cularly in the interest of the con-
sumer. Nonetheless the Bill has to
be welcomed as a serious and a major

effort in radically al some ©of
the provisions of, what consider,
the outmoded Act of 1910, It is in

this spirit, Sir, that I welcome the
Bill.

Shri Panigrahl: Mr. Chaieman, Sir,
tpe hon. Minister in his observations
has told us about the way in  which
producﬁmdemmm-
ed during these last few years.
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Mhas tried to give us an ides of it. He
has said that in the year 1010 India
was producing only 31,000 kilowatts of
electricity and that in 1957 she was
produfcing 28,86,000 kilowatts of elec-
tricity. He has iried to give us an
idea of the real expansion of electr-
city production :n  this country I
suppose that during the last two
years, that is, since 1957, if hus figures
are up-to-date the production of
electricity has gone far ahead.

He made a catalogue of the facih-
ties which the present amending Bill
proposes to give to the consumers.
He said that in the 1810 Act there was
a provision to the effect that 1f six per-
sons epplied for taking the main the
alaoGialy: supply andaveking wwr
obliged to give the distributing main
to those areas Now that has been
reduced to two or more He tned to
convince us that this is a good feature
and a welcome feature of the present
Bill. I do admst it and welcome it
This is a redeemung feature But l
just wanted to know from the hon.
Minister as to what charm is there in
the number two Is it because Adam
and Eve are connected with 1t> If we
say one or more and if it 1s reduced
to one or more I do not suppose it
makes a heavenly difference by re-
ducing 1t to one only. The hon
Minister tried to give some reasons I
listened to them but I am not con-
vinced.

Take the case of a new area or, as
the hon. Minister has tried to explain
1o us, of @ non-compulsory area. If
in that area two persons want to take
the distributing meain and apply for 1t,
the electricity supply underteking s
obliged to give them the line. But if
one man applies for it and the dis-
tributing main is given to that area
what difference dves it make? We
must 100k to the potentialities of that
area. If one man applies and the
possibilities of developing that area
into sn economic unit, so far as elec-

mendous what difference does it
make? If one mmn applies to take
the line in that ares, the line shiould
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be given. I hope the hon. Mnster
Wil consider this suggestion.

Then he was referring to the ques-
tion of reasonable returns which the
electricity supply undertaking is re-
quired to get That has been fixed
at 15 per cent. I submut that in the
ofiginal Act of 1010 there was a pro-
Vidjon of fixing the maximum rate
thyt a certain electricity supply
undertaking can charge per unit of
elactricity consumed from the con-
Sumer That provision was there.
While deleting that provision, you
haye added that the  reasonable
return should be 15 per cent The hon.
Munster argued that we have fixed
the reasonable return at the maxi-
Mum of 15 per cens and so paturally
Wé should not ask that the maximum
Iate should also be fixed.

Again, the hon Minister has tried
t0 convince us that previously the
electriaaty supply undertakings were
charging a net profit ©of 6 per cent.
Now the hon Minister has told
us

Shri Naushir Bharucha' 8 per cent
15 net This 15 per cent 18 only on
the cost of distmbuting mains.

Shri Panigrahi: This should re-
Maun. 1 am coming to the net. He
S8ys that it has now been reduced To
What extent has it been reduced? He
hes tried to convince us that it has
been reduced to the market rate of
iNterest plus 2 per cent. If the market
Téte of interest 18 4 per cent plus 2
Per cent 1t actually comes to 6 per
cént I you calculate it it does come
19 6 per cent. So, how have you re-
dyced 1t* I think the hon. Minister
hys not calculated the present market
Tate of interest properly, So,
Mgturally it comes to 8 per cent. You
hgve not reduced it. (Interruption).
It roughly comes to 6 per cent. That
has not been reduced. That is my
Point.

_With regard to the supply of cheap
€jectricity to the consumers in the
Tural areas, the hon. Minister will
Sirely admit that & new situation has
been reached s0 far as the produetion
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of electricity in thiz country is con-
cerned. He told us that the produc-
tion of electricity has expanded. It is
true. But would he analyse bow
much public money they have invested
in the production of electricity during
the last 50 many years? I do mot
complain, I commend it that so much
money has been spent in expanding
the poduction of electricity. But
with what object in view? Is it
because the Government of India has
decided to produce electricity, to ex-
pand its production eand to distribute
this bulk supply of electricity gene-
rated by power houses run with the
money of the Government of India
and the public? It is only to supply
this electricity at cheap rates to those
private electricity undertakings o
that they may charge six annhas per
unit in a town like Cuttack whereas
they get 1t at the rate of only 10 naye
Paise per unit from Hirakud

Is it with this view that we have
sanctioned so much money to you,
and you say to us that it will be very
dificult to take over these companiles
Take the Octavius Company in Cut-
tack. For the last fifty years it is
getting profits, and still 1t is charging
at the rate of six annas per unit for
domestic consumption. The Orissa
Government has tried 1ts best to take
action and to take over that com-
pany, but the law stood in the way
and it has not been able to take It
over

Shri Naushiy Bharucha: Was not a
ratng committee appomnted®

Shri Panigrahi: There 18 no Elec-
tricity Board. So 1t has not been
done. Of course, after the formation
of the State Electricity Board the
situation may improve. But, for the
information of my hon. friend Shri
Bharucha I may also point vut that so
far as the rating committees are con-
cerned they have not proved very
satisfactory. He must be knowing it
very well in the case of Bombay
Electricity Supply. In Bombay so
far as the Tata supplies are concern-
ed, the rating committee has tried $o
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bring down the rates, but they could
not, because they were challenged in
the High Court and other courts, and
they could not effect the reduction of
the rates that they wanted.

I was submitting, let us consider
that while investing so much of
rmooney in the public sector by produc-
g cheap electricity the main object
of the Government has been ¢o pro-
vide electricity cheaply to villages,
not with a view only to electrify their
houses but with the main object of
decentralising  industries in the
countryside; secondly, promoting
expansion of agriculture, production
of foodgrains; and, thirdly, promot-
ing the expansion of cotiage industries
in the villagea. 'y

It 15 with these objects in view thet
the Government 1s investing so much
of money for the production of elec-
tricity I think the hon. Minister
will keep these things in view when
we suggest that the cnse of national-
1isation of electricity undertakings
should not be thought of vnly from
the pomnt of view of how much you
are going to pay as compensation to
those who are at present running the
electricity undertakings,

I would tn this connection like to
bring to the notice of the hon Mims-
ter some of the practical difficulties
which certain State Governments are
facing today Take the case of the
hon Muuster's own State, Uttar Pra-
desh. You know the Martin  Bum
Company have a network of power
houses 1n U.P, and recently the Gov-
ernment of UP, tred to take out
from their hands this power produc-
tion. What was the difficulty they
faced? The UP. Government has
said that under the agreement with
this company the Government, on the
tarmination of the present charter,
could take over the power houses on
the payment of compensation equal
to the cuxrent value of the assets plus
20 per cent, And the UP. Govem-
ment has calculated-—the hom, Minis-
ter's own State Government, not I—

nmsets
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Martin Burn when they installed
them. twenty or thirty years ago. This
is the difficulty of t¢hat particular
State Government.

Shri Narayanankutty Menon
(Mukandapuram): There is a case for
Central intervention!

Shri Panigrabl: This is the case of
the State Government. And the

arrears of the electricity duty due °

from the company come to about
Rs. 27 ekhs and the Government of
U.P. is not in a position to collect it.

Shri Naushir Bbarucha:
coatribution!

Shri Panigrahi: Political contribu-
tion is there. But you just consider
the situation. Twenty-seven lakhs
of rupees of arrears could not be col-
lected, and the Government of U.P.
is not in a position to pay four times
the price paid by the company as
current value, plus 20 per cent. And
then the Government of U.P. was
forced to advance a loan of one ecrore
of rupees to these Martin Burn power
houses to run their power. This is
the peculiar position that the State
Government is facing. And the State
Government has no other way out,
because the Central Government is
not in a position to advance money
to the UP. Government to take it
over. They are not going to give the
money, and the UP. Government
cannot close it down because they
want expansion of industries. This is
the position in which the UP. Gov-
ernment {3 placed.

Political

Let me cite one wmore instance.
about my State of Orissa, What is
the difficulty there? As repards the
provision in the amending Bill about
giving parities between a consumer
who takes electricity from a private
undertaking and a consumer who
takes electricity from a government
undertaking, I accept it and I wel-
come it. But I have got one appre-
hension, becguse my State is indus-
trially very much backward. You
know there are certain industrialists
I think Shri Bharucha will not con-

{Amendment) 488
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sider it a parochidl view, but I am
putting forward a practical difficulty.
Certain industriglists have got their
registered offices in Calcutta or, say,
fn Patna or other places. They want
to run their industries in Orissa. But,
they want to avoid the taxes. Now,
the Government of Orissa has been
forced, because of its financial difficul-
ties, to pass orders that any industrial
concern or consumer wishing to run
an industry or business in Orissa, must
have the registered ofice in Orissa at
the time of applying or within one
Year after he gets electricity or
power, he will have to shift his
office from other parts of India to
this State. So far as this Bill is
concerned, it goes against it So far
a3 equity 18 concerned, 1 cannot say
this is a good position for Orissa. You
want that the State Government
should subsidise for providing cheap
power to the villages. Consider the
financial condition of Orissa in this
respect.  If the companies do not
have their registered offices in Orissa,
the State Government could not cul-
lect its own taxes from these indus-
trialists. If this provision is not
there, you are going to deprive the
State Government of the revenue that
they want to get from the industrial-
ists. This is a practical dificulty. I
do not know how you can solve it. You
must keep in view the varying condi-
tions in the different States. This is
the peculiar position that the Orissa
Government is facing. I know, once
this Bill becomes an Act,—the indus-
trialists are trying for it and they
have represented to the Govermment
of India that the State Government is
harassing them—they will be very
glad. But, it will be a Joss to the
Government of Orissa. You will
have to consider how the revenues of
the State Governments can be in-
creased  These difficulties are there.

There was the question of repre-
sentation in  the Central Electricity
Board. The hon. Minister has told us
that representation has been extend-
ed to other spheres. My hon. friend
Shri Naushir Bharucha has  asked,
where is the representation for the
consumers.
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Mr, Chairman:; I request you to
eonclude your speech in two or thres
minutes. There are other speakers.

Shri Panigrahi: 1 am the only
speaker on behalf of our party.

Mr. Chairman: There are other
speakers on behalf of other parties,

Shri Panigrahi: 1 am the only
speaker from our party. So I em
tseking this time. I will finish in two
or three minutes.

So far as representation in the
Central Electricity Board is concern-
ed, I will suggest, as my hon. friend
Shri Naushir Bharucha suggested,
that some two or three Members from
the Lok Sadha shouid be dlere.
Secondly, as you have given repre-
sentation to the Federation of Elec-
tricity undertakings, which is =a
federation of private electricity pro-
ducers, similarly, plesse also think of
giving representation to the em-
ployees working in electricity under-
takings all over the country. They
have their grievances, they have got
their difficulties, they have to have
their say. As the Central Electricity
Board is representing different sec-
tions, the owners, Government and
State Electricity Bovards, it is proper
that it should represent the employ-
ees. Their number is great: they
are working in the electricity under-
takings.

So far as continuation of the ser-
vices of the employees are concerned,
I would like to suggest that when-
ever any electricity undertaking is
taken over, the sgervices of the em-
ployees engaged in that particular
electricity undertaking should be
considered as & continuation of thelr
services and there should be no
break. [ think there is no such pro-
vision in the Amending Bill.

With these words, I hope the hon.
Minister will think of improving the
Bill otil] further although it has been
improved to a great extent by the
Joint Committse.

AUGUST 4, 1989
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ofy feprowr Ty : wwrafie e,
¥ faw v g & v § ot amd
wray § 1 S &Y ag a1 fs frg sw
teve w1 cdfigfedt (woof) ow
g oy 7 wrar way ar, 48 iy @ few WY
W ag w7 § @mr omw 1 &fier g
1ete & g TR # aofr W A

W owem gy £ 1 o g frr

Veqrage R qarar § s v P &
STU W S & ¥« S § &
Y dwry %, wafy & fagrd sl
o, iz ey oy o ¢ 1 dar fe
Fealtegd Sfamgafew
faw wY 7@ w1 & sy g, dfer A
it faeay

# woft aga & s W oA
fearn wg § fe IR Ut aww
& ¥y of i & A acw i G @2
sraaal w1 faw four § W wgr &
fo 37 W) o= s o1 oy & w2
® ug friwn womr g g fe wfY
wgRY & wod W & e &, wwfw
wg g faat Faft &, Fgr dm wr
st qrew gar a1 Wk A 1@ frwe
8 oo ot w1 f6 3w & gra da
i faah g R & T AN W,
ot fie frgd go § W for 1 sy
T wdr § W A aga adw €, TNT
et 8 fawdlt gqew € g, arfe
4zt X G2 G2 swEm 9a7 e o
aat qrify § aufe gy w% | e oy o
frgx & wwt & wlwg wmr, a1 FE Y
feht o wreeETd iz w2 €
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WM § W W A IFHT FTH GA
fear fF gk 93w & faoelt Ay,
SN froE N damafe F gm 3 &
s, 7T 93 F  faorelt a6
I aTE ARAY @Y S dfen
o Ig WA AW TE § | g A&
¥ A FF AR ITHT ATEATEA
T & awar g—fr fagem v
FY faselt 37 & T A a7 yaey Fear
smen fa fom fo=l &t e wea
Ty & g § fawelt [ w1 fa=m
fe o g1, S B faoe & 9@
g9 g & 99 a9 fF o fawel
#r afg @fig & @ s§ e W
FEFT HT F 7 gr AqA A} 7
fasay, 59 I fFa@ER a7 ) oF
qur fasEy FT FEET 4 "I FL
K UF AT FILEWT &ST FIA | 2T
a1 gury g @t ag & fr fow
ga 32 ¥ fgm Sma I g% e
T uT, 9 T A & @ g | g
mfes EAEfd Frasd w1 R
ge cwaufant § oafs W & @
fyq 9 & 1 § gl wARYaw ¥ ag A-
qu FEm fo ag F a9 ar T ad,
afpr oo siwm ¥ fge &9 #mw
fay wav 91, 3@ A gESIAr 9@ e
anfed | SO ag gF, Y AR A 39 F
gfr @@ guts &AW AR Fg KA
T & | GIFR 39 & AFA FT JTHA
F | 93 FH qAl AEIET T ATTA
frar gar & 1 zEfed I F1 39 AN
fs soW A wifed | sw dE ¥
fau g ¥ waey fFaT o qHar §
IqH AT G T T W IME, AfFA
fag 9ism & ag ™ ¥ fwar v 4t
ag w9 qq g qifgd |

qG TF ATAATRITA HT TEA
% g oy g fo o9 ¥ Rewd @
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o g fer wsdtE o fam
ST, @Y 39 ¥ qW Aree 1 ¥ fgEw
¥ 27 a3 | Zark wré A g fv e
& QU FUAT & FILEM F FIHT
g TR A & @ § W 99 F g
AmoEc AR I 1 Igaw g &
forer Y @ 2 9 999 | qfeamm-
TET I F TE FAT T TFAT FH
¥ fau few 7o, @ifF T 8@ 1 AR
faorely 2 @ | fo & g\ A1 Ty
%, g & T g6d, ek IqT IT B
wF 0% we 2 wE 5 ? woww
FT P | § ag Fgr 93 g fF 97
gW 99 FR@E F A, A IF Y
afag § ©F FAS TIET AR I3
JTA AT IF A9 gF B A4 7

Fiui

T g¥a § § Ig FaAT F1gar
g fr g oSt T g M A T E
H T Fifafal =w FT IF 8,
afFT 9T F aR A gH A AMEE T
qra FE AT | FRAFR AR F AN
AT waAde ¥ ag faFag § f @
FRAFTI ¥ FHT A Frdr &, av sfa-
F94 3¢ ¥ Adeq 93 fafkaa s faar
ATaT & FF Y A9 g9 a9 F, 39 A
fit watd § ddw Jg fear @
gFAT §, TET FIAT AN G 1 Al I
3 goafaat & 5 Nd q3 7 a9
2 g @ W& F@ &
@ w4 WA &0 g4 9 3efiaa
Fx faar Ay g@z I A AR
qar A Y | qF Tqe qF Ao 7
Fwerfaat &1 fagr, A "@Ee J8q
F arz A =7ar fzan

qe RIAAT qIET 0 IS
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W fogeer foy e qEd
L

s gw  aftad wix fafewn o
W deg 2 &, A I W @1 A
W ? iy ot &Y W sl
f Y TR AR ORI &
ol wrorer @ o 2gra A @ ford e §
%GR g & gl WA ) # aw e
g g fo v g st woeft
g ¥ @@ q AqEnE o
wgdt §, AN aoE A g IR
TN § AR 3 & forw fam w19
Wag N g wift /it 37 N FTAERT
aff wC AT | gW W wEA X
fed wat 30 @@ AR I garw
agar aE ¢ gl AT sEe
¥ & dfaw wv yearg o famr
AT A TETT W A DA
ar o ¢ e 57 & fPenfae
s § ool R gf v o aefia
& it e ko D
wftm  d faw € o faw @ 2
Jg41 wOATA 5w wx F ton
awm ? Iw ° wrf ame &7
v WY A A femr ram, I W
o § ¥aq% A feqr w1 wwar @
e faear o zrer & o wmae
LR g€ 1 a4 ¥ fag =i w7 1
 fe If|a o qr aw fear o °
A wfta ahET 31 uwm A
PR XY HAT A g1 IA WY FwrAen-
X T | wrer §, ) 39 ) gy
weft By Qo T X &7 A qFw
% qg qu g g fE TN I
Ary F wat dAT o 1 qOET Wrw
w—8eT T AT & ¥ WY BW
aq AT E L IA W QU I it
TN o1 A WYl ed-aeY

AUGUST 4, 198
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¢ Awv {x nfafw i fe d, wad
fﬁ wwe hﬂ'ﬂﬁ, “ﬁ“m
e 7 d Wil § ax
qW, W5 T HATET &N AR §
N afr ft, s W
&t aw 1 e W deg A}
Wt ara ¥q www § A wnir .y Ay
fear X 7Y § 5 w0 et o g oo
wE W owm f owee &g W
@ fromed fod dfvefact & fad
T wat arelt § 1 W o w
N W@ Y fe aa & qv guld ag W
sy W fear ar wr

v ggd Wk Wy ¥ fsgh
¥ w tHaq | foely ¥ 9@ €
T Ifre ol qre 39w gfae
§fgaw afhtfraft . um
q & & fag oY fawelt & ary 3,
ag w1z ur gfae & fgara A faeelt
T 9AT qgr OF i wgr g1, fomd
aIRF gr fafrer qmga 7wy fs
T TH § W W Y g W I
P f& I owT 9@ F A9 ¥ Ol
& Ffag %o Tqw ¥ qEy | A
e Sr@wo? § @ fs
™ ofefed wifas @ @
@, & ywm an fEs s ¥ a1 §
ey Tt g, famaa & v
¥ I SR, AW 9 |8 @ 4@
§¢ g 7 W xg A s
$ a1, w o ww ¥ w2 o
WaT L U W ¥F wr gfe e
g ws W gfae ferar s @
g wuft § fe s oy dar-
R WA & fag sl foaly
wfgd | wr ag faoelt awft 7
W d N e W wwarews g,
oY farelt e e i oft ¢ 7
wiZ ¥y wfewdt o wig v ok gfre
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¥ fgom ¥ faorelt fawelt § i
fagar wgr ® & X gfe ¥ fgaw
F oor g€t g xgua
NG gy vt gfe § Tgam &
g gg T W, WX wW O
v v gfe S fgew @ a2 g
Qamfegy & fasrdft 2 § 11 gw
g &4 W & e g A aT TER
* qreg g TR R 45 G, v
q g §—TH I ag ¥ an )

it &7 5 difen & areq A wp
¢ 1xw g g feqravn gy e Ee
a7 ¥ fs 37 F1 & i o i e
faai® ®a o TEAN T TN @E ITNR
g g avp Al afr e
wasy Qg agd fs 3w
A EnF § T ARIE €, AT IT
e & a2 § A faver fomm aran @
wy ur] T S v b w1 wwe few
fow ax ok ° TEET ST A @
MNE AT &, wmawT & & 2=
9T IR o qYE-5YT WYZ-EYE wa &, 99
97 q#ar | g4 g § f qae A
FEHTT § cnfr waa &, A (F gurd
w13 Y a7t ¥ Wi foen 3, qia
Y 7 arar & W% wgr € fF ag T A
v oY aoraT AT 7 Afw w0f gy
T I @Y E | T AT K T AN
fir fe agt &1 9 7T U € =
faaely §zr ®7v1 ¥, T T TN
AYr wrfr wifgd WY A Jgw §F wA
xreT @, A fiF arAfaw oo ow G
wxar g, 31 ¥ gfagm & fuafr §
& & auwa g fv amz aga fer aw
ag dta T I QR g W I
o TeEr e et aw o Al
RN | W AR F A W g e
oY W FET § IAR A& | qgA
& /ey & w7 W Y faelt 1 gwn
&3, Wi gy Yy oY wreT 95T sy
w7 woly 9% | w7 wigd § fr aw

%1 JeTe 4§ W 2y ww ey aFft @
& Y wwar § fogw fog oy
aga ww § 1 Wy g § feqg avam
% 177 §, =% = g ey g aza o
¥ S Y wrEEIT € A A R IEY
¥ uTT W 92 § W FI@ATE )

.qg WTF Fro wearg fear wEv

qrfY adr Far & 1 g7 9T s @AY
TMATE, TR NWATE T TR
$, R WH Traim A g d dfea
ag oty 7T T Qe W gEe s
i s SR @R sz A g
Ty A wowal e Tw a@g A Ay wwT
HET G2 FIF WG T GFAT € | WUC
wd gd & & ag woram w1 W
&Y FT WOF WH AT T JY ATIRY
fasefY & T #Y wear aar w3 1 &
@Y 9 TqATT A7 49 §, e T
WA ot rmAa g e
7 zgad= w7 Y § A fr 7 &Y faoel
R ot o ey s ey
svar § 1 8 = fasreft ey € A rga-
LR OE R (s (SRR
AF WG, A A (T WA | ™
o R AR WA g A faadrad w4y
W Fsiromez g e o9
fomag Aarawdrd) vqa<g § g
SO R T 1 g7 AT wrTet
T AT T

& argar g fo wr fasrely o s
Wik ggarr s fr faoelygw &
R %X it zgqdw fmr s o v
=z 7 QT wfgd 1 ax oY € "™
VAT WL qEN

o T 7Y Y § fn w felt 4o
A ¥ A wer ) v, e
T W grar wifge o sy feed O
Fraref dzree @ &, AfR war W 9
o 3 A Sfgu N e ol
faaralt w7 vy of € o & T A, |
T wgyav Ay fy vgr § 2 i Juv
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[ fagra fag)
w3at ¥ a1 F F& ITAr § A
ZAT &Y AT § R wma iy
F & T qraT §rIw §ATav § ey
FIFEY (W, 000 fHeATIE #Y § | AT
fastelY qq & afea A=y faadr &
2w a3y @i F faoet 7 & o
7EH & AT ag faa st afea agi
g3 A1 faory #ig § w7 ITHY WA
&Y &Y arel aF ag P d A e
A& FTATE 1 (Y ooo fFRATEE
7 Y agl ¥oo fHaYae & g@Hw |
Tt & qTET FETC AT § | WY TR §
o a1y fastaly geama it Fifga w7
I97 a8 FH7 EY 358 ) T N g
gerel g =ifgy

AT AT TF 537 R ATT T30 3 |
TR FET & OF OF A4 ® AT A
g3 fasreft fyer SITQEAY | gEHT Y g7 WY
TAAT FATE F 771 0F 7EA F wT
faroreft foretelt g am &Y | @ Ag
At fastelt 33 q1d @ AAFTQ g 3
g9 9T THE FA § ATl T &
FR T FT & ar Ful aF F9 8
fa=iT 3@ arq g A Aifgd & wa
qIIAA AT |

& ag ot #m wa § 5ot
TRt W TRafaEE § S g1 ad
zrgw ofarw §, =afafadfadT & 3
Y o fawrely Aid §, Sy ff feadt
Y 3T % 7R} frordy € | 3EF Era Y A
# goEy ag A g 9war g
IR AT G | A aE & fasre
qATE ST §, TH Al TERH I §
AR gAU TF NTCIE FIIAT AT T & |
T g oF & @ F faoeh

FqoATE gAY e | FgE I TTETL G

faorelt qeard #Y Iy § agr IR A
FE 91232 FqF §, ITH! AAR GAF
Far <fgd | WX AY ATAAES AEY

AUGUST 4, 1959
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F AR INTAIN ATTITAE |
o9 978 aY ATfHe IEg W AL AR
#fre &z a5 g FT @Q%, AfFT Tl
wazm & | 3fa ar =8y v fv afrs
#g  WTEw 9T gl wQ AfFT Awg
T e 9rE" 37 9T & AT gAY
wifere TR § I AT QAT A | JfHT
Q) 7@ A faorelt v feay s O AN
2, wrgdT SR /T QAT FT OF
STg X TEAT F G 8 | Mg §
faarelt aeard FW@ AR A& TR
farsteit @Y & T Afre & fgama & faerd
& 91 Y yTUEE FFIA § A FEIAT A8
A =7 gfe X aeTE FIAT S | OF AT
TEX | UF a6 §: WAT IS T FIFTL
AR ZEA T qrqE FFAAT AT
g Az 91 3 W@r § Megg A dad
qrey FE TG S, GAA AT FE AG Y
F2T AT & fF TR AW A ZE A A
& dfpa omy Y A8 fear AT &) WA
qar ==t ¢ % 9K 9w /) faeaEre
fasrelt g& &Y AT ag FFIAT 37 FY A
F& A " afqz & fggw § @l
F 0 1 QAT F QA AR AY HAAT §
Y g FE F AWE? FWALAT
oY fa=me w3 g |

# argar g f e wRaaw | fasdy
FTOF A0 AT | B ST AG) & 5
feeelt § gl WY B, gAY HATEAT WY
qrg a mrr & fgara & = fawdr €
AT MEqR § 78T /AT Y Ay A
% fgara ¥ &, a8 %gi #7714 § | WOH
3@ 39 AT 1 § 5 gara ara wd et
I A WL A& A
mar W 3gra AgW L mg A @ A
ATEE FT AQ FFEEH VI Sfiaq q&qr
Zera & € Q1 AvE < & @Y fAwdt §
aigT & 3gra &1 v fear mr w9 A
FATT gEAT X 3G F AFT | AT
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# &xr By w§ woerdy Tl ww arfe
oyt § wree g fasd § o qmar
gl fawd § 1 agt o s T A
YT ATt ugt g § 35 vy v fitar
t oy T v AR R AfeT
lmd § oY 3= war a7 @i} § WX
o &ar R v iy § Sawr oY A
ts et 9% 9T fae o § ) gl
WA @ suTFA R Tl g w7 o
ey 52 faer ¥ fase s vy Wit
afY T I | 9gR war Aray o7
T ¥rERAT, SET APAT | WA AT WA
e dgver v §Y w3 § | forfy &
AN A ) g 7 ey wgei
ot oge R &) wsgravw @ F AT
& W[ & fag vour SuTr AT E, wE
A e, T A A S awAr E
Fq Y ar @ A1 AT seE faadh
A S AMNT e avz A dm 1 AR
ar ggrrifs EEart € st g, &
® W a5 § ¥ Al oA o
i 48 At g, N afzr
frmadafrarid 1 wlsTH
fartafyqgari o et @ WY A
&Y 7 oA § 97 fF =y w1f /g 72
Fara YT Ay (s € 1 dg @A
AT AL E N YA F AT & A
T & 9 ATEAT A F7 AT ,
INE FW TH A A 1 oapdy Ay
w1 wgA1 9t f§ grw oy |
werr g, WO A Af 1 W e &Y
T ¥ § o aAd § fr fsdy @
fegmm & 1 feed fgger A &,
fergem Y ag & gy 9% &gra € qqq
wdfy gE ¥ 1 37 g A & fo faay
wmfomnat @, @O
AL RN QYA @A
& wgm g fe gt W acw wwwr
SR T

wrad wyr & fe ure &6 & fag iz
¥R B2 UM v % fag fearedy aeft
139 LSD—8
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W ogitemt e w Fradaady
IR ¥ w12 frar qely Rrarefy wrrg 3y
WM A aradty

rwr faa NI A arr iy gait
o€ ¢ 1 R Wil wew @ dqd
AN Fz AN faarh iy avfdr ol
T AfEaF SHTNT 7 % Y 78 Far qaely
1 w7 wrR gg fear & fe e 3z
w12 &Y far S Lo & oY faas
wmar e ¥ Afe fradr AaR W
IR AT WMz g Az
§ W 9FA § QN IR TW M AR
frah AR w1 |31 @ wfas ara A
agt dar qur, 37z 4 Aaf far 9t a6
¥r qqy At qifas awv@ &t fexh
i} yavg fa of ) GAY 97T F #Y7 T4-
% & Wifers e g S Iy ¥ @
& faa anar A1

N AN wew N 7§ f7q
w4

wi farram T dg e @ fe
far A7z ¥ Aem wfas 31 AP N
qeRT  Af wArr g W7 ferae
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W7 fzara wifas qwm w1 3 @ WiC
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oYr faa =mrarar wrasas § A feed-
Az A 3 W IEE A fqaa
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AR AT QA A M@ AN qAA
¥ o1 A% 2 1 38 A wE = € fiw
gt wifs oz avm @ N , fead-
T77 T T A ¥qL WA FATENT XX
fordt T o sarA fear s wfgd
o 8 g | fggrara H a¥ § faa
® 57 T W FrE v A g
e SR i feadt # aEm
wifers ) frstm o
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W oY ¥ avg { vgry wng o &
w forq & & 7w firer oy v § 3@ W
wrTe s § 8fe 9y warp e
faw ot g wRi§ duy war aa fe
wg g ¥ sl | & ek fgrecdh
wow e fad agi @ T aw
fwrawam

Shri P. R, Patel: 1 am glad that the
hon. Minister has accepted the prin-
ciple underlying my minute of dussent.
He hag accepted that electricity should
be given at a cheap rate to agncul.
ture and small industries He has
shown his sympathy for them, and I
thank him for this good sympathy
that he has shown towards the agn-
culturists and the small indusiries
But unless the latter get electricsty at
a cheap rate, what is the good of this
sympathy?

The hon Mmister has said that the
Central Government have asked the
State Governments to give subsidies
I want to know whether any State
Government have given any sub-idics
to the agricultunists up till now Mere
writing will not help the agricultu-
rists.

I think electrical energy should be
used, and properly used, to increase
our food production and our agricul-
tural production We have often <aid
that unless and untit we double our
agricultural production, we shall not
survive, and none of our plans will be
successful. I think if electricity could
be supplied at a cheap rate to the agri-
turists, we shall be helping to double
our production.

It has been stated by the hon Minis-
ter that Government can fix the rates
for electricity used by the agricultu-
rists and small industries At the
same time, by this amending Bill, he
wants to repeal a part of that section
which authorises Government to fix
the rate for electricity. If we are
going to amend that sub.section give
ing authority to Government to fix
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the rates, I want to know from the hon,
Minister whether there is any other
section, say, in the Act of 1910 or in
the Act of 1848, which woul give
authority to the Government to fix
the rates for electricity for agriculture
and small industries, I think that this
sub-section should not be amended.
On the contrary, I am of the opinion
that there should be an addition to
that sub-section, that in the case of
electricity supplied for agriculture and
small industries, the maximum charge
per unit should not exceed 10 nP. If
we do that, I think we shall be in a
position to help the agriculturists and
small industries.

I can tell you that big industries
will not remove the poverty of the
common people and the poor pgople
No doubt, big industries will fill the
coffers of the rich, but it is only smull
mndustries and agriculture that will
help the middle ctass people, the poor
igriculturists and the small persons
So. I desire that Government may have
some scheme—I would accept any
ccheme—which would give electricity
at a cheap rate. not exceeding 10 nP
per unit, for agriculture and small
industries

What i« the position today? It has
heen said that we have made a big
advance in generating electricity  §
do admit that we have made a big
advance But for whom? Today I
have got two cases before me  The
North Guiarat Grid supplies clectricitv
to the Kalol Electricsity Company and
to the Kadi Electricity Company It
supplics power in bulk to these two
companics at a lower rate Uptil
now, there is no reduction in the
charges of these twa electricity com-
panies It means that we supplv
electricity to these companies so that
thry may earn more

1621 hrs.
{Ssr1 BARMAW 1n the Chair)

We spend a lot of money to generate
electricity in our public secter. 1
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et
think it is a wrong thing if that money
is used to enrich a few persons. That
will be admitted by one and all. We
say we have made a good advance in
generating electricity. But what is
the position today? I would refer to
page 305 of India 1958. There it is
mentioned that all the cities with over
1 lakh population are electrified. Of
towns and villages with a population
below 20,000 each, 1-42 per cent have
got the advantage of electricity. In
our country, there are about 5,60,522
villages and towns having a popula-
tion of less than 20,000 each. Out of
these, only 7,964 have uptil now goi
the advantage of electricity. So it
seems our advancement is not for
small villages and towns; it is only for
big industry and for big towns and
cities,

As has been said by my hon. friend
who preceded me, India lives not in
cities but in villages. If we want
to do any service to the villages, I
think we should have a mind to supply
electricity  to villages. What is
happening today? In my constituency,
grid is extended to villages and this
energy is supplied only for light. I
suggested that it be supplied for irri-
gation. They say ‘We cannot supply’.
The power should be used to increase
our wealth. If it is used to supply
agriculture and small industry; there
will be an increase in the wealth
and prosperity of the country. But
if this power is supplied for domestic
purposes, for light ete., there will be
no increase in wealth. So the policy
should be changed. 'The ‘position today
is that for irrigation, our supply is
2'3 per cent, for domestic purposes, it
is 7717 per cent, for commerce, it is
16:63 per cent, for industry it is 3-86
per cent., for public lighting 0:11 per
cent. It seems from this that we have
not devoted proper attention to agri-
culture. Only if we use this energy
for agriculture shall we prosper and
electricity would be of benefit to our
country. Otherwise, if we wuse it for
domestic purposes, I think we do not
go a step further to increase our pros-
perity. So my submission is that the
policy should be changed.

(Amendment) 504
Bill

I want to submit one thing. I give
the figures of 1957-58—there are about
767 concerns generating electricity.
In 1957-58, 9,877-8 million kw. of
electricity were generated. Out of
these, they sold 8,103°'1 million kw. Out
of these, they sold to irrigation 444'5
million kw. So it shows that irriga-
tion is not given any preference.

If we look at the figures of energy
generated and energy sold, it comes to
this that 1,774'7 million kw. are not
sold. That much is wasted. Why
should there be this waste? Why
should this energy not be supplied to
agriculture? It is wasted—there is no
earning out of it. If this energy had
been supplied to agriculture at a
lower rate, I think agriculturists would
have taken advantage of it and would
have increased production. But we
have not done it; we have allowed this
energy to be wasted.

The argument is put forward that by
selling energy to agriculture and small
industry at a low rate, the concerns
may suffer some loss. How are they
going to suffer any loss when there is
so much waste here and the energy
is not utilised? I say that if they
sell it at a lower rate, they will be
making more money out of it. So my
submission ig that the concerns should
be asked to sell energy to agricul-
ture and small industry at a cheap
rate, which should not exceed 10 nP.
per unit. I may be asked as to why
I am suggesting 10 nP. We know that
the annual per capita gross income of
a person in agriculture in India comes
to about Rs. 155. There is mnobody
else in this country whose income is
so low. It is only those persons
engaged in agriculture whose income i

less. I

So they deserve to be helped. I
would submit that whatever help is
given to such poor persons would be
proper help, and if the State loses
something, I think that it is no loss,
because the average income of the poor
agriculturist would be increased, and
the prosperity of the agriculturist is
the prosperity of the country. It is
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not the of & few In indus-
try that would be considered as the
prosperity of the country; real pros-
perity would be there if the agricul-
turists are prosperous. Every attempt
should be made to see that the agri-
culturists prosper.

Then, it has been said that the costs
should be considered. I do not know
how that argument is advanced. I
have got a book published by the
Ministry of Irrigation and Power—
Central Water and Power Commission.
And, therein a list of different com-
panies is given, both private sector
and public sector. The generating cost
iz given there. You will see from
this that the generating cost, except
in the case of a very few companies,
is about 108, 1°12 or 128 anna. The
generating cost is not much. But there
are few companies whose generating
costs seem to be more. I think that
must be due to mismanagement and
they are private concerns.

What do the private concerns do?
As the hon, Minister stated their
accounts are audited by chartered
accountants. What do the accountants
see? They see the vouchers. Do they
see that the sons and sons-in-law and
some other relatives are paid from the
concerns? After all whatever name is
written and whatever function is
allotted, they never attend to it but
they are paid. So, the costs are high
1 want to say one thing. The Gov-
ernment should fix the rate at which
the electricity company should sell
energy to agriculturists and small in-
dustries. In this booklet I see that
there are so many concerns that sell
electricity to the agriculturists and
small industries, at a cheap rate
ranging from 1'5 to 2 annas. When so
many companies are selling at this
rate, when we fix the price at not more
than 10 nP, how are the companies
going to lose? In case the companies
lose, why should we mind? After &Il
are gusranteed 2 per cent more
the bank rate. So, they are not
%0 lose. I they are asked fo sell
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electricity at a cheap rate to
turists and small industry they ire ot
going to lose,

An argument might be put forward
that why should other persons suffer
tor the sake of agricuiturists and smell
industries, Agriculturists are the
soldiers in the fleld of growing more
food. After all soldiers are paid by
Government and they are given
weapons. Here are the soldiers fight-
ing the food front who are not given
tacilities, who are not given weapons.
And, we want them to fight. (In-
terruption). I would submit that
even if others have to pay more they
pay in thewr own interests. If the food
production is more, they get at a
cheaper rate. If agricultural produc-
tion is more, we export mord® So
there 13 prosperity to the country and
others will get food at a lower rate.
So, they are benefited. 1 think that
argument should not be advanced.

But I have got a case before me.
We give subsidy to khadi production;
we give subsidy to handloom produc-
tion Wherefrom do we get that
money? Have we not got the khadi
tax? Taxing textile industry goods—
whatever we can—we subsidise khadi.
80, the principle is accepted. If that
principle is accepted, what is wrong
in selling electrical energy at a low
rste to agriculturists and small indus-
tries? The precedent is there. So I
would submt that the matter be con.
gidered.

In the end I would submit that
under the Act of 1948 the Rating Com-
mittee is there. A concern is not
ajlowed to have net profits of more
than 8 per cent or 2 per cent more
than the bank rate. 1s there anything
in the Act of 1948 which would au-
thorise the Government to fix the
rstes? Nothing absolutely. We have
also seen that there are some private
concerns who manipulate their
accounts. They pay to the near rela-
tives and that would be the expendi.
ture gide, And the chartered atcount-
ant sees the vouchers only. Under
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such ciecumstances ig it not desirable
that Government should retain the
stfority to ix the rate?

Where s that authority? That au-
thority is under the old Act of 1910.
Ang it is only one section, section
3(d). If that is removed, 1 wonld ask
the hon. Minister whether under any
other clause of this Act of 1810 or of
the Act of 19048 Government could
derive authority to fix the rate. My
submission is, I do not find any section.
1 would be very glad if the hon.
Minister is pleased to show me any
section either from the 1910 Act or
from the 1848 Act.

I would submit that we should not
remove this clause, It may not be
used because under the Act of 1948
the Rating Committee is therc. Gov-
ernment may not fix the rdte. But
why should the authority which Gov.
ernment has today be done away with?
It the authority ig there Government
may at any time fix the rate. If a
private concern manipulates the
accounts and does so many things and
brings the cost to a high level, then,
Government could utilise thig scction
Even after the Act of 1848 that section
has been there and no difficulty has
arisen. Then what s the reason for
removing this sub-clause which au-
thorises the Government to fix the
rate? Are we going to be bencfited if
we do away with this authority? I
do not think. So I submit that this
clause may be retained.

At the same time there should be
some addition that in the case of agmn-
cuture and small industry. the price
that may be charged may not exceed
10 nP. per unit. I think that will be
a guarantee to the agriculturists and
the small industries. Supposing any
company makes or incurs any loss
thereby and approaches the Govern-
ment then Government may be pleas-
ed to subsidise that company if there
is any loss after going through their
accounts ete. So, I think the proper
thing is to retain this clause. I hope
:::‘.hm. Minister would reconsider

One thing more. We say that the
cities shounld not alone prosper and

the viliages should prosper. Today
our experience is that it is only the
cities that prosper and the villages
are suffering from some disease.
The disease 18 one of unemployment.
Today every educated and uneducated
person goes to the cities for employ-
ment and the villages are exploited
materially but they are exploited
intellectually because all educated
boys of the village go to the cities.
How shall we rehabilitate these vil-
lages? Can it be done by expressions
of sympathy and good words? 1 do
not think it can be done that way. Let
us have some policy that in case any
industry 18 located in a village with a
population of less than 5,000, the Gov.
ernment will subsidise the electric
energy. Let such industrics get the
power at a lower price. 1 have not
seen the foreign countries and I had
not the fortune to be 1n some delega-
tion and I do not think that I will
get an opportunity to be in one of
them being on thig side but 1 am told
that in Sweden, there is a special rate
for the energy consumed in the villages
but if 1t 13 consumed in the towns,
the charge 1s more. In thus way they
encourage industry in the villages. So,
if we want small . industries in the
villages, this giant, this power can help
us and I humbly submit that the Gov-
ernment may consider this. The
hon. Minister may help the country
and the villages by giving electricity
at a cheaper rate for the villages for
the small industries and for agricul-
ture Let there be some discrimina-
tion because the people living in the
cities are more vocal than the villagers.
There are so many newspapers in the
cities. There is the radio and all
these things are there. But there is a
larger number living in the villages
but it is not so vocal. There is no
newspaper representing their views or
to fight for them. I say to the Minis-
ter: you be the fighter for them. I
appeal to the hon. Minister to be the
fighter for the villages and do some-
thing for the villages.

woere yeure fap  (fge) o
Yadin wgw, W@ A W oy et
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T AH X WX 1wy ¥ 5w O
o ficary #% awr TaFAr 1 Wi g
A N WITE W OWTIEE AT WY
¥y wnd § IaN A feaw aqq
Tt qwar 1w F N AN v faszq
T HT X A § JEEA FT GEY
& « xaforg & wrgar g fs ura QX gramy
dxr w3 fis Rgry & Sval « Peasy fay,
ax @2 uzfsr &t @ @&
o vy § faxd X ) xow
aAr§ ay At Pxfafad @ v Ay
g dm g g AFT A @
A g wgH Irgn g fr g ¥e A ww
D 7 f *F 7 K | A TN AT
feime Rt M rawdasn
v ok e dy Tasw §
T F A A faad A § 3w
ariy fawsdi 3A Y 1 7T AT W fegra WY
fawft X § g 7t qAT IT AW &
feqem § R R r dw Wl g @
wrfaed T W @ §, v afy
xag § fis Jrer feady sorgr ol T
& arft § 1 xafae avir @ 3q qY
AR ¥ A w7 fRAr | ITN weAR
&Y T 8 g7 co AT 9o WYQT WTAY BT
R qem @ ) fs I @ fae ormafas
aft frar 1 W A AAL PR TN
¥ wx w2 1 Mgafeq pliay age
¥ gk & N A A Zg€ ¥ WO
AT ¥ wwrT w faar wdife xg 390
sl aft Qar s 1 & &ir fay
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[ereere oy i)

oy & craeft ¥ &x o Teve Wk
afirery Yo Wi orlt & ) vRfag al
¢ fis v figgwrr & uw ¥ qe it
wowfoer wt fewelt § mfie wg T ford
werfirr g % 1 & W ff B W
wg ot wad fie fore v & ok
frarelt w7 wrowT W IF Yw &
Wit ®Y JuwT o W fem @R &
fu? 3q wree W AT fear wid
o wre I o fogr i Qw W
AWTEN | W9 T I W & |
W W awr ool aff & A Iy
e, WSy § wrdd ) A wgev g e
I g A W e @ e ¥ A
N e qry a7 faewsly faddy

W v Bifgfrd awe &
oY e 2o ¢ T T AL WK I
w A ¥ fod st w1 fe g T
@ Ay A WY ) R g W T
oyl N ITH HRI P 7w § 6
I g A fadt ¥ § Jram
o 1 ¥fer wows oY Iy WA
vt @ faeew & Sa% qarfas @
TR ot faelt aff frraeft Wi
se feaedt ot wiferm &% | W@ yEIfw
g wifgw foa § Wi, o« a% 23
wer st i QN av o
g ¥ foarr W ferdt aft fim
avdl | UF PR 18 T A WY

JUT Pw Frorw ey vgr § oF aww
A% gur @ wwwy webar | ol oy
¥ fawvft & wrownt o) off feed ateg e
nfaft R Tqufer fsawrr
afer gawr g firomwe &t wer @
o 1 3 g ay F Ay f aff e
wfigd 1

N e ey I sy g fs
wrifgw § woqwd & @ qAER R
wifgd 1 @ W gawY arfr wow §
afier & ag W wigen § e I T
# Bgrar & zaw dw wwt & o yud
0 wfgd | ¥ v g e @z wrafam
& wre Fzw wrafaw & oY Tgry wralt &
TR A wrfge I fe a3 wrar anrd
43 § fo gt N faxat fadeit afe
I qra 9T WY fwar wrd Wy 3TN
ax F fedez § #9% T % faqr wd
Wy oY grAa @ s 3 A & qarey
» afadz § A8 Fsy w1 I8 AY
oW § g feq war

wifge & & ag w3 g g fx
a3 At feadt & fegroaa o gn
T § I8 feant £ wrag aft gw
awy | fer 7% a1y N 9ud 3%
&Y ¥ § N o=@ § W & gafag
Lu i L L o
17 hrs.

¥ wavar § Y It e ssqnt The Lok Sabha then adjourned till
Eleven of the Clock on Wednasday,

W dwwm §, felt Y § gewr aw p
R & o fedt & v o - J(!su:ku:)t 5, 195v/Sravana 14, 1881





